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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  C.O.(COMM.IPD-CR) 6/2024 

 LOUIS VUITTON MALLETIER      .....Petitioner 

    Through: Ms. Janaki Arun with Mr. Urfee  
      Roomi, Ms. Deeksha Anand, Mr.  
      Jaskaran Singh, Ms. Anuja  
      Chaudhury and Ms. Chahat Bhatia,  
      Advocates.  
      (M): 9811600017 
 
    versus 
 
 MOHD HAMZAH MASSOUDE & ANR.   .....Respondents
    Through: Mr. MK Miglani with Mr. Hardik  
      Gogia and Mr. Akash Singh,  
      Advocates for respondent no. 1. 
      (M): 9811081980 

Email: mail@wrbindia.com 
Ms. Nidhi Raman, CGSC with  
Mr. Akash Mishra and Ms. Rashi  
Kapoor, Advocates for respondent no.  
2. 
(M): 9891088658 
Email: nidhiramaoffice@gmail.com 

  
 CORAM: 
 HON'BLE MS. JUSTICE MINI PUSHKARNA 

    

1. The present petition has been filed under Section 50 of the Copyright 

Act, 1957, seeking rectification/cancellation of the registration granted in 

favour of respondent no. 1 bearing no. A-147402/2023  for ‘WENDY 
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VENUS’ Monogram Design i.e.,  which the 

petitioner claims, is not the respondent no. 1’s original work, and has been 

copied from the popular Toile Monogram Design of the petitioner, i.e. 

. 

2. As per the facts canvassed before this Court, petitioner is a well-

known French luxury fashion and leather goods company owning the brand 

Louis Vuitton. The petitioner is aggrieved by the impugned registration in 

favour of the respondent no.1, which reproduces substantial parts of the 

artistic work of the petitioner’s Toile Monogram Design, its structure, 

including, the placement/arrangement of each motif, colour combination, 

overall concept, and the individual concepts. 

3. Learned counsel appearing for the respondent no.1 puts in appearance 

and submits on instructions, that he consents to the cancellation of the 
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impugned design, which is registered in favour of the respondent no. 1. 

4. Accordingly, considering the submission made by learned counsel 

appearing for respondent no. 1, on instructions from respondent no. 1, the 

respondent no. 2, i.e., the Registrar of Copyright, is directed to 

cancel/remove the registration number i.e. A-147402/2023  for the ‘WENDY 

VENUS’ Monogram Design.  

5. Let the Register of the Copyrights, be rectified in this regard.  

6. With the aforesaid directions, the present petition is allowed in 

aforesaid terms.  

 
 

MINI PUSHKARNA, J 

SEPTEMBER 20, 2024 
c 
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